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H.RAJENDRA PRASAD,MEMBER(a) ., In this application Smt.K.Sujata,widow
of Sri K.Bhagabati Rao, formerly Boiler-Makér in the
S.&.Railway workshops at Kharagpur, has prayed for
a direction to be issued to the Respondents to
disburse the due death-cum-retirement/benefits of her
late husband to her since she is the sole rightful

surviving claimant and legal heir of the deceased govermment

servant.

2. Sri K.Bhagabati Rao,Boiler-Maker,S.E.

Railway Workshop,Kharagpur, lost his first wife,
Smt.K.Laxmi Bai, in January,1986, re-married the applicant
in June, 1986, and within less than three months thereafter
himself passed away. Certain amounts by way of Provident
Fund,L.C.R.G.,Railway Insurance, Bonus, Leave salary and

pension which were due to him are undisbursed till date.

3. The applicant represented to the authorities
for the payment to her of these amounts. She was asked to
obtain a succession certificate. The applicant complied
with this requirement and again requested the authorities
to pay her the entitlements. The succession certificate
was accepted but she was asked next to submit her claim

in a proper fomm, after being identified by two responsible
persons, and counter-signed by the concerned departmental
officers. She fulfilled this requirement as well and
represented her claim once more. No action has,howe?en,been

taken by[the Respondents till now.Her ©laim has not infact
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been accepted or rejected,

4, We have offered repeated opp rtunities

to the respondentsto file a counter-affidavit, Despite
many extensions of time granted to them, the Respondents
have neither instructed their standing counsel properly
in the matter, nor have they filed a counter-affidavit,
This being the situation, this Tribunal has no choice
except to proceed on the basis of facts as averred by the

applicant,

5¢ The fact that Sri Bhagabati Rac's first wife,
Smt.Lakshmi 3ai, pre-deceased him is not disputed, nor
has the fact of the marriage of the pfesent applicant
to Sri Rao been questioned. It is also mentioned that
the name of deceased employeesfirst wife, Smt.Laxmi Bai,
had been duly dele ted from all official records soon
after her death even whilethe government servant was
livinstfn service. By all available evidence, there is no
rlval applicant, nor is it a disputed claim in any manner.
\Unaer the circumstances, it is held that the appllcant,
Smt.K.Sujata, is the sole undisputed legal heir of Shri
Bhagabati Rao, and is, therefore, fully entitled to
receive all the undigbursed benefits due to her husband
and those which accruedto her on account of Shri Bhagabati
Rao's demise. It is therefore directed that all moneys
due to the late Sri Bhagabati or to his legal heir be
disbursed] to the present applicant, after proper
iyt
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identification, within 45 days of the receipt of these

orders. No costs.
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6. Thus the application is disposed of.
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